.~
18~3+§998

MASﬁ.” )b of 98 inon 28 of 97

Objection raised by the office an

~ the replv furnished by the applicants have been-

sk

.Seen.
MAas are to be numberéd and notices
issued.
w ' sd/-~
’ ‘ HHRP
M(A)
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( see Hule.T14)

‘IN THE CENTRAL APMINISTRATIVE TRIBUNAL : “VNERATIAD B’NPH

08/ TA ;e /e /o omyoer Z20s e

WA - . . . .
%j}\ ...... e viiJApplicant(s)
- , varsus ] ,
,szﬁy ,QM&C¥%9v@~1h wpe \QJzQL@AWﬁRBSQDHdEHt(J .

s

MG i)Q,Qf-v\ XS an.

INDEX Shest

L I B I R R R I B R LA LI N I R A B I

Serial No.  Description of Documents . Mage

.II‘I.l!.‘.'IIl‘ll..l_‘ll'..ll._.l..ll“.'l.l.l..cl.'l.‘ll.l‘l‘l'd

Hocket Orders. — —_— \

Interim Orders e —_—
Orders In Msﬂ(s) h o L C T A

Orders in (Fiﬁal Orders) 5 -3.949. (3 ¥f§) 5 {

Slgnature of
Nealing Hand
(in Record Sectian).

Signatureraf 5.0.

....... fo ‘59—.

. 758rtlfleﬁ that the file is complete i
'VX” all respects. o ) ; )
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

| ORIGINAL APBLIC.TTON ifo. 95\ of 1997

Shri ;Y{\ ?gLL n' . o - HApplicant(S)

VuREUS

-

\he '(’hgufmrm,ﬂ,.},.,,jﬁ‘.iﬁc.dh’l COMMISSE

Newd Delbhi and 5 olleg

> o ‘ ' Respondent: (S)

_The application has been submitted to the Tribunal by

Shri \\ O nkates {500 yoL Rﬁb AD) | Advo cate/Pa-Ptys-irn-peaséen
under section '19 of the Admlnlstrative Tribunal Aét,l98$ and

the same ﬂas been scrutinised with reference to the‘p§ints mentio~
med in the check list in the light of the provisiéns in the

 Administrative Tribunal (Procedure) Rules 1987.

. The application is in order and may be listed [for

admission on 2.~97F

Pfar o M\Wﬁi‘\

Serutiny Asst. | ' DEPUTY REGISTRAR |{AUDL)




.o

114

e

12,

13.
14,
15.

16,

17. -

i8,

19,

-2~ - N
Have legible copies wf the annexure duly
attested becn filed. ' 7¢7
'Has the applicant exhausted &11 availabie
remidies., N “A
Has the Index of documents becn filed, and e

ragination done Properly.

Has the decleration as recuired by itom No. 7 of. LEs
form, I been made.

Have recuired number of envelops (file size). .
bearing full address of the respondents becen filed, Yen

(a) whether the reldef sought for, arise out of
single cause of actiony

—

(b) Whether any interim relief 4s praYed for, tﬁj'ﬁ’

In cese an MA for condonation of deiay in f£iled,
is it suprorted by an affidaviﬁ of the apnlicant, -

whether this case can be heared by single Benah. Ye,

1

Any other Point:

20. !Result of the Sgwutiny with intial-of the scrutiny .
clerk. ' ' - mﬁ% be Ried !
. am[lvlﬁr?’ | 3 | |
Scrutiny Assistant. _ o , .

Szction e&fficar,

Deputy Registrar.

Registrar.,



A Wnether name, description and addressed of

‘3. (a) Has the az.lication been fuly signed and

10. Has the Jmpugned orders Original, duly attest&d

CENTRAL AD‘MINIST'RATIW TRIBUNAL

ot =last o)

Refr.ot in who Shrutjﬁ"of Applicaticn.

Dairy Ho . 5&0[91:}

Presented by LW N \lQi’\\CQ@'Q Wrzte of PrESanathH QO/ igﬂ-

lngI’lt ( M b\«\\“l} ,,,,,,,, .

Commigg,d

Respondent (, gp\& C, J’\C&lrﬂf\g\ﬂ) QPQ(.DYYV\ l\]eu_., 3€”\4' i S e

Narure ff Or o/ Ancs., \ﬂx\dﬁu\(&w SJS’C,K.\'M,S and Kﬂ U\CLV\SCJLSH

CLASSIFICAT TON

..1, Nos nf ._Res,pondents.é,..

Sub_]ect \EJ’E\‘\P &\’CLS’%& Q’) No BN Denartment,.,\er!%,cﬂ M. (No.l{ )}

| \:%&LM&AM
1 is- the anr: llcatlon in the proper form,

(three coplete sets in paper books
fom in two commllatlonc.

all the Parties been furnlshed in the cause
- title.

verifiad.

(b) Have the comies been duly s igned.,

{c) Have sufilhlent numoer of copies of the
acslication been filed -

4. Whether all the necessary parties are impleaded;

"

5. wWhether English translation of dociments in a
language other than English.or Hlndl been f:l.led.

&. Is the application én in tlme, (See Sectlon 21)

7.' Has the Vakalatnama/ Memo of Amerance/AuthoriSc
been filed,

8.. It.the application maintainebility,
| (U/s 2, 14, 18, or U/Ra “8_etc, )

9. Is the aprlication aCCOmpalnoci IPO/DD for
.50/ | | '

legitable copy heen filed.

L)

ition

Y
M2

5
M4

L7

Y4
v,
"

Y



CENTRAL ADMINISTRATIVQ“ERIBUNAL HYDERAZAD BENCH ;

- The Chaiman, Telacon Cemission, New :aelm &5 ethers.

HYDERABAD -

O‘oa'""- . Rio: —

N

\)
H

kRS US

T
SL.NO-

o i e

- ;]‘
Description of documents i
i

kb s et e e s ¢

Page No,

§
I
H
l’

Original Application’

i

Material Papers ;

i -
i

[ T Tt R N S, _.......-...f_...._.._._._ [ —

8 to 14‘

1 to 7

YU

Vakalat

Objecticn Sheet

:
; 3
~- !
, . . { i
5. ! Spare Copies  81% i
N | 4
6, Covers stk 5
I ==y | —
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1

\aboourere Scheme 1989 Rk himlaT de_elow\r\*h(oj |
21-7-1995” @ ilegal- o
IN THE CENTRAL ADMINISTATIVE TRIBUNAL:: HYDERABAD BENCH

AT HYDERABAD.  |&Movowy Riodug cupg
. .‘ 2 Lugkh'.g’g' e

0.ANo. 25 ) of 1997

Betweens Gent
M,Bujji .. Bpplicant
Ande |
The Telecom Commission, tep. by
its Chairman and others. .. Respondents
. | ;rigoﬁcwaxoye‘ EYENTS
S.No, Date = = Descriptien ~ Page No.

VAL

l« 01-05-94 Initisl engagement of the
' applicant in the Department

, of Tel ecom 2

2. 22.0688 Scheme of Casual Labouters

tegul atisation :nd grant

| of temporary status 2

3. 31.07,95 Impugned letter issued by
, the R.4 5

4, 18.06.96  Orders in O, A.No.777/96 by
this Hon'ble Tribunal 6

WP AN W ER W WM ap e T gy W g SR TR M M g MR o o W YR W o

Hyderabad,
Dated: Ww.




e

0.A.N0, S| OF 1997

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: HYDERABAD BENCH

AT HYDERAEAD,

Betweens

M,Bujji «« App)licant
ma:

The Telecom Commissionet, rlep. by

its Chaitman and others, - e Respondentsl

 MATERIAL PAPERS INIEX

—.'-'-n'--'—-n-'.-—-né---_-_—-—h--'--__--.

S.No, "~ Date’ Description ' Page Nos,) "ann-No,
1o | - Original Application 01 to 07
2, 31.07-95 Impugned letter issued \

by the Respondent No,4 08 . I

3; "18-06=96

Orders issued ¥n O, A,No.
777/96 by this Hon'ble
Tribunal, . 09 to 1I

---‘n--A-_-u—‘l—u---------—_--sn-q_-

Hydetrdbad, — K ‘ W/
Dated : mw. - Counsel £UE the Applicant,




‘Mallaiah, Aélvec ates, 1«8-430, Ist Floor, Uma Gard

Rpplication filed under Section 19 of the Adm:lnist:ati. e

Tribunals Act, 1985

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL;: HYDERABAND BE
. AT HYDERABAD, .

o.aN0, DS oOF 1997
Between:
Metugu Bujji. S/o M.Raghavulu.
aed sbout 29 years, Occ: Casual Laboutet,
Resident of Telecom Centre, Katkalur, .
Keishna District. ] [, s Bpplicant
Ands
1, Te Telecom Cemmissiom
Represented by its Chaieman,
. Tele commun Lcations, New Delhi.

2.. The Director General,
. Tel ecommunication, New Delhi.

3. - The Chief Beneral Manager,

Tel ecommun ications, A.P.Clrcle,
Aoids, Hydetabad. |

4, The Dy,General Manager(Adm.)
Office of CGMT, Telecommunications,
A,P,Circle, Moids, Hyderdbad,

5. The General Manager,
Telecommunications District, cent:al
Telegraph Office, Vijayawada.

6. The Senior Superintendent,
’I’elegraph Traffic, O/o General
Msnaget Telecom District,

Centrel Telegtesph Office, o
Vij Eyawadan . «s Res ndents,

, ~ DETAILS OF THE APPLICg\m )
1, PARTICULMRS OF THE APPLICANT. 3 The patticulats
of the zpplicat is thé _safne as shewn in the cause title,
The particul ars of the applicant for the purpose of set-
vice of sumons, notices, proCesses efbc.; is that of his

coumsel ¥/s. V.Venkateswat Rao, K.Phani Raju & K.Raja

Chikkadapally, Hydersbad=-20,
2. PARTICULARS OF THE RESPONDENTS; ~The pagticulars

of the respendents for the pu:pose of ‘service of summons,

notices, processes etc,, ate the same as shown in|the cauBe

titla,




/7 2/

3.  ORDERS AGAINST WHICH THE O.A. IS FILED ; The

applicant herein files the present O,A. aggrived by
letter No, TA/TEC/ 20~ 1/PT/KW/ 16, dated 31.7-1995 issy

by the 4th respondent ad also for similar direction

1ssued by this Hon'ble Tribinsl in O, A.No,777/96 dat

18,6+ 1996,

l

4  JURISDICTION: The spplicant submit that the

ginal application filed is well within the jurisdict
14(1)

‘of this Hon'ble Tribunal as provided under Sectim

£ -

. &

the
ed

ion

of the Administrative Tribunals Act, 1985 in as much as

the applicant is enployed as casual labourer with
tertitorial jurisdiction of this Hon'ble Tribunal
the Department of Telecom, |

"5, LIMITATION: The applicant declare that the o
nal appliceation £iled is well within the limitation
as prescribed wnder Section 21(1) of the Administra
Tribunals Act, 1985, :l.n- as mxch as the impugned let
1s dated 31-7-95 ad the orders in O, A.No.777/96 is

dated 18.06,1996,

6.

submits that he is engaged as casual labouter from:

the
d is

rigl-

period

tive

ter

FAaCcTS OF THE CASE: The applicant herein ::espectfuily

15,11,89 onwatds in the Department of Telecommmications.

The applicant 1s discharging his duties of Cl ass~1V|

nature continwusly at fwkeyraphx@LLirexxx¥E Telecom Cen-

tre, Kelkaluf, Kristna Dist. He has completed more
é40 days of wotk from 1a-5-1994_cnwa:ds.' He has oon
in the service of casusl 1abouter without ay bre}ek
is still £unctioning in the s.ame capacity,

1)

labourers all the casual 1abouters who wete in sery

as on 22.6,88 wete Legul arised in tetms of the sch
casual 1labourers grant of temporary status snd €

risation saherné. Though the applicant has beCome

than

tinued

and

A8 per the scheme applicable to the casual
ice
me of

la-

igible



e
L

ro-r'l“.caf.sual basis. .Though the wotk_ mf;:pst,ed to him s

c‘es ate utilised as casual 1 deourer continously

/3

and entitled for grant of Temporary Status and tegulat
absotption in the Depattment against Group.D vacmciess
the authoﬂties_a:é continuing the spplicant del dbeta

casua‘t basis. Continumce of the applicmt as casus

bn parwith regvlat employee. As pé: the schene reterence

to above, the applicant herein has become fully eligikle

and entitled to grent of teMporaty status and regul st ab=
sorption in the depa:tmmt. He has engaged and his setvi-
the exg-

gency of the Department and thete is work ad neef fo: &M=

ployment. Denial of grant of Temporary Status e d regular
aosprption to the applicmt metely on the gtound thab he
is mgaged afte: 22.6-1988 is :Lllaal mﬁ a:bitl:azy. h
appl:l.cmt :I.s entitled for the benefits undet the scheme
Denial
idden by

of Grent of Temporaty Status md'Regularisa_tion
of the same would constitute discrimination ,fc.:r
the Constitution of India under the provisions of Article
14 & 16 of'the___Constitut;.ion of Indla. A similar scheme

f:hgsa citcunstences is violative of Article 14 of the

Constitution of dia, The gpplicant herein has fulfilled
the entire criteria lsid down in the scheme for grént of
tempo:ary status and teyul ar 'aﬁsorétion ete, | but for the

cut off date which is arbitrary. Hence, he {is entitled

foz: the teliefs prayed for by him in the prsent 0. A.
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II1)
of the instructions issued by the 4th respondent on

31,7.95 there is threat to the continumece of the jwices

of the apgﬁl:_lgg:t as casual labourer. As on today h
being continued in setvice., Instructions issued by

It is further submitted that on the basis

¢

is
the ‘

4th respondent vide his letter dated 31-7-1995 are highly

1llegal and arbitrary. Attempts ate being made to
the spplicat hetein by entrusting the work to cont
1 sbourers to the contract workers as the same is of

perrinial nature connected with the Department of

14 & 16 of the Constitution of India but ultrevires|of the

tepl ace
tact

the

@CO=

- mmunications. It would be not only violative of Article

provisions of the Contract Labour (Regularisstion ad Abo-

lition) Act, ‘1976.‘ Such @ attempt on the part of the res-

pondents would deprived of the spplicant of his livelihood

in violation of Article 21 of the Constitution of India.

The Department of Telecom have not obtained sy lie

Ce,“

from the concemed authorities as téquil:ed wmdet thg provie

Act, 1976 to iInvite tenders for entrusting the wotk
lsbourets to outside syencies. On the basis of the
instructions the S5th respondent may initiate steps

and dismgagé the applicant herein as casual J_.abourtr. if

such a thing happens the spplicamt would suffet gte
hardship and irrepesable loss.

‘IV) It is further submitted that when admin:g::ative |

decisions was tsken to rettench the dally rated Ma
in each Divigion who wefe___appo!.n ted aftet 1=4=1985,
Principal Bench of_,thed Hon'ble Tribunal in O.A No.5
held in {its judgment dt.4,5,1988 that the decision

‘sions of the Contract Labour (Regularisation and Abplition)

of casual

said |

any time

t

ors
the
29/88

t© Le=-

trench thesge casual mazdoors is not valid in view of the

-~




‘of India in its order dated 17=-4-=1990 in Ran Gopa

/S S

Supreme Court Judgment dt, 27-10-87 in daily tates casual

1 abourer employed in P & T Department Vs, Union of|India.
' ﬁccordingly, the impugned letters dt.31.7.1995 issued

by the 4th :espona'mt. directing the authorities to|dis-
pense with the setvices of the casual labourers ms;aged‘
after 22-6-88 is wholly illegal and atbitrary and is
lidsle to be quashed.

V) It is further submitted that the Depar

of Posts vide its letter No.66-52.5pdal, dt,1.11,1 95
decided that the full time casual labourers rectui |

after 29,11, 1989 and upto 10.9-93 be consideted fot grant

of the benefits of temporary status and regul arisation
under the Casu=zl ;;abbtz:e:s, (Graat of Temporaty Status
ad Regul arisation Schems), 1989 framed pursuat to the
directions of the Hon'ble Supreme Court of India
daily rated employees of P & T Vs, Union of India {AIR

1987 SC 2343), It is held by the Hen'ble Supreme | ourt

others Vs. Unlon of India that its decision cited

under the scheme may be applied to the Casual 1 ebo
recruited af ter 22-6-1988 also in the Tel ecom Depafiment
as In tﬁé case of the Postal Dep artment. ‘;

VD) It is further Submitted that the Casupl
lsbourers similarly situated have filed O,A.No.777/96
in this Hon'ble Tribunsl for the same rellef, which

““was dispensed on 18,6,1996, In the sald judgment Hi-

tections were given to the respondents to take a deci.

si regarding regular ‘@sorption of the casual lapourets

of the Department in the 1ight of the cbsetvations made

thereih amd a reprcsentation to be submitted by the




1
A

/7 6/
applicants, Interim ordets of Stay of disengsgenen
was also granted until a period of two weeks eXpire
aftei: the decision on the representation in the ev

rdj ection of the representation is communication to

applicants, Accordingly, they ate all centiﬁuing a

casual 1aboutets and number of casual 1labourers £ilpd

©.as, in this Fon'ble Tribunal i.e. O,A.Nos,1253/96)

1282/96, 1285/96 etc,, which was disposed of with ¢
simi)ar ditections as wete granted in O, A.No.777/96
representations submitted by the casual 1abourers i
the sald O,As, are still pending with the 13t respo
and the l’st ':eséendmt is yet tb take any decision,

applicant hetein is also entitled for the similar ¢

y
he

.,‘ The

noall
ndent
The
el ief

In view of the facts and circumstances explained atpve.

7e MAIN RELIEF; Therefore in the interest of j

the applicat herein pray that this Hon'ble Tribunal may

be pleased to direct the,,:esponderits to grant Tempo

ustice

racy |

Status ad Rqéu;arisation of the services of the appli-

cant by extending the Casual Laboutrers (Grant of T

poraty .

Status and Regularisastion) Scheme, 1989 to him, by decl al:ing

the letter No.Td/TRC/20.1/92/PT/KW/16, dated 31-7-1
as 1llegal, atbitary and unconstitutional amd quash
sagne with all consegquential benefits ad pass any d
otder ot otders as is deemed fit, proper,necessary

_p_gdimt in the circumstances of the Case.
REEN , . .

8. . INTERIM RELIEG: _The applicant hefein fu:thellp;ays

that th’i{/l;m'ble Teribunal may be pleased,_itb Stay
fﬁf:ther é:oc:eedings including disengagement of the
cant herein as Hcasuéi iabourer,in pursuance of the
No. TA/TFC/ éq, 1=92/PI/KW/ 16, &t .3 1=7«1995 issued by

respondent in the interest of justice and pass my

95
the -
ther

#d ex= i
|

1
appli- |
lettar
the 4th

other




S A L) for rs.55/- (Rupees Fifty five only) ¢ awn in

/T

order or ordets as is deemed fit propek, necessary d

expedient in the circumstmc'es of the case.

9.', EMESJIES EXHAUSTE.Q;- Thete 1s no other altem ative
md effective remedy to the applicant except to app roach
this Hon'ble Tribunal in view of the facts =md circcumstan-

ces é:ﬁp_l ained above in compliance of the provisions of

Wi

Section 20 of the Administrative Tribunals Act, 198

10,  MATTERS.NOT PENDING WITH aNY COURT ETC.: The
applicant hetein submit that he has not filed ay other .

C. AQ, ot any case before any other Forum to the same| sub-

: %%%SJ

favour of the Registrar, Central Administrative Tribunal,

ject matter no'r: weilt petition filed mvthis reg aerd.

11. POSTAL ORDERS ETC, : M India Postal Order N

W§e:abﬁ Bench, Hyderabad is enclosed he:ewitr_x._ P.OWD'DM

12,  DETAILS OF INDEX: #n Index showing the details of
materials papers to be telied in the Case is enclosed here-
Witho |
13, ENCLOSURES:; 1) Vakalatnana (2) Postal Order £or Rse55/-
3) Chronology of Events & Matorial Papets Index (4)|Material

Pape!s-
SR - VERIFICATION

-

Tt

I, MBujji, the spplicant hetein do hereby verify
that the paragtaphs Nos. 1 to 13 are true ad correct

to the best of my knowl edge, belief and on info tmation,

hence verified on this [m of February, 1997

\%&% x o Badpd

Appl icant,
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Min.of Comnns. ' | ‘ L beplof Telocom,
Office‘of the Chief Zonorsl wonsgey Totlrcom, M.t ., lyderabad=1.
_ Door sanchar Whawan, Tiampally il otoad, Hyd, |
' No. TAJTIC/20-1/ 22 /0Tl YU hated at llyd-1, the 317193
To o |
ALl Sr.Supdt.Tele,Tfc/Supil dak~iic in fe,

- The Chief Supat. C.T.C.lyderabad.
- {‘ Subi- Irregular appointmsant of Fart Time employeesf
- : Casual Mazdoors.

: | | :
[ Ref:— ULirector (T.T.) A.l.Circle “yderabsd letters
. C (1)'N0.TA—TS/EST/\L1/91 dated 23-8-91

. ; ' C O (2) HolTA/EET/2-13/07 dbted 19-2.53.
. Attentlon’is invitod'%é.the lotters cited under

¥ . rfeference, wherelm it was clanrly jntimated that employ-
‘ ment of Partntime/Casunl Labow. s and contrant Lalbourers
1on individual basis wWas drregular and multeble jnatruct—
jons were also given about entrusting Lhe works of contract
typ? like cleaning oftic=s, bringing watar ste to an J
| agency after callin~ for cumpnmitiun quotations or trnders.
L Inspite ofythe ahove snic inshroctinns and nrovi=
sions contained in DCT letlers i'n, 270 /¢/PA-5TH dated
| 30-3-t3, Tlio, DGO - /00=0T1 L] Aot 17-12-03 ( related to
‘ ‘the Cut-off dates: 30389 rne 9.0, 3 has come to
P the .notice of Lthis of Fice thrt emyLoymant of Part-time
individual. contrhct‘labourﬁTs/Gﬁsual lahourers has been
resorted to in Telegraph Troliie cicde and 7.5.0 ,Telecom

. AL, Circle lyderaibad has Labienoa very sorinus view in
. i the matter. ' | :
| It s bherafore, ones puning instructed that any
I employment of Daprt=time findivichind Sonkrecl labourars
. i Casual labourers, on any pretexl whilseaver, alter 22-0-C0
~ . is highly iIIeguﬂhr and the elticers resorted to such
? foipdiscriminate amjd drresalar e ioyment of the officialls
j saiw abova would ho sedoly Vonponaifnle fero the consequences
!‘ ersuent "to numbdr ol caues in haoneurab le Cenlral Adni-
| nistrative Trihubala, Ay sneh tueegulse cmployment .
; 'L should he diﬂHnnLudLyilﬂjimmndiulﬁly Al the neads to ||
: . be sttictl?,mut i A ey s i T qﬂn!n[innﬁ/Tﬁndﬁrs‘
S Compliance may b? I;‘ﬁp(;!"l;tr'!‘r,ie_ La Lhe undorgignod, N

) : SRS | : ‘Mi ‘ ‘ o 1 C,,J //
- ' H ) ' : “ C o . ’f‘\.("‘(" AT i
_'- H‘ \ ,? : :" e ,.-/
. i | = (PG ALALY)
I : iy Jfn inl Hananrx (Admn)
‘ | - e L e L con, AT,

y 5 ‘ Ly ahndHon nn1,
ALl mnecaal BHene gt Py an/ et b e decan, n, P Uircle.
1 S tienaral Mannier, Hyd.Twluhuw,Uiqt. jydwurhnd

b 3, Area Manaona Hyded ahad P Lh, ential and Douth
4, ALL VLLMs/TUD s An Al e le,
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(Oroers per Hon'vle Shri Justice M.G.Chauohari,
Vice-Chairman),

g

~Thu spplicanty 8llugo that they tiave beon sngaged s @

t

Cesunl labourers in the bopartwent or Terecommunicetluns Prom

Lre dates respectively muationed . in Apnexure~] end have been
. - I

vorking b tne places ment igned in that'éhble.l The dates of: '
[
appolutments ronge From 27-11.1986 to 7-1-1995, Thﬁ.appli-

cants contend that by reason of their length of service without

break esg Lasual Labourer from the respective dates of their

4

engagerent they have becows entitled to be granted Temporary
. T'I' . - ]
Status and reqularisation under %ha "Casual Labourers (Grant

r
]
.

o Temporary Status and Hugularisatfon)j5chema. It ig their
_ o \ . .
grievsnce that the Respuinlunta have houelver not granted them
J b

temporary Status and reqularisation, They therefore praysd that
1

the respondents ﬁay be difectsd to give‘ihem'the benefit of ths
scngme, The applicants alao chaglenged:the letter dt.31-7=-95
issued by the Chief Generagl Nanager, Telecommupnications, A.P., .
Hyderaved, They atate that thEyéapprBthd that on the basis

. . Y

of that jetter they may be dis-engaged at any time although

ne such step so far been taken end they ere continued to
Fay t
t
work, . ,
: .\r.
2. Troe srohmmu o omgnd iongd 8bove caae into force with sfPfect

Prom 1-10-89., Tha eligibility for ecquiring temporary status
which 1s essential Por'rEQularisétion thereafter is that the :

émployee should have boen smployed currently i,e, on 1-10-89

Ddign—ddea .é,,‘q»-g’:glv .. e
) _ ! B
ano snhould have rugdered a continuous service of stlcast ogne O

‘4
h

year, out of whieh they musl have bpen eru;ngtnj.fﬁu:4%0;5--U1011

l “y ' . e J .
[P |
I'l ‘ - : .
. " L. . . " Il
R PRV L L b el ol CEIRE = e e e S S vt
.
. . . f
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I T CUnTRAL AUMINL YA VG TRIBUNAL - HYUL R ih0 BENCH
;lI.HYUEHAUAU
_1;'_9guel._f;L'LJL&'E‘;{ELQU_EEQ:‘LJ,_ZKQQ;
Ot, of Urdor :18-6-96,
: ‘ Eetuveen -
: : , .
i 1. T.Hanumanthy - © 17.3.Guru Prasad ifi ;
i 2. W.Vijays Xumar 18.t.Jayaraju | e .
A 3. J.5iva Sai Kumar 19,5.5hahealam - DS R o
”T 4. R.Prawad 20.R.Varadha Reddy ﬁﬁ%ﬁhﬂ“fv:f;{¥
; 5. T.R.Srinivass Rap 21.V.Jayaramudu REEET
'? 6. A.Jagadish Kumsr 22.5.Amger HBasgha
; 7. S.Nagatihushanam ' 23.R.Uehugopalé Rao
g B. G.Krishna ' 24, ,U .Ramanu janeyuly
. : 9. L Gurunur thy : 25.5.hazesr Hussaiﬁ-
1D,U.Ehakrapani éﬁ.i”:.'iohd.HUssainI
. .Q;" Vied.Heghzvendra fao 27.3.Ravi . . |
E V2.4, Copal 28,5.V.5.Rama Kfishna,Kumar
! 13.7.Shankaraiah 29.K.Ra jakumar
14.5.Madan Fphan 30.F.5ivaramaiah
15.0.Veny topal 31.8.5udhakar Redd: :
16.0.Chandra “ekhar JZ.G.Ramesh‘ | ,
veedhpolicantg ’
i And ‘ |
' 1."he lelecam Comtissuion, rup, uy‘ﬁhairman,
- TulECUmmunicatluné, Hew Ug ki, | i
2..Thn Uipe;pur Genermi, TGJﬁuummunihapﬁuﬂu” ' S ﬁ
Now Uelhi. ' : ‘
J. lhg ﬁniur Ganeral Managur,ffeLucummunlcétiung
Mabnbarela, Anidy, Hyderabad, 7
2% 4e e Uylieaeral monager (kdmn), OFfice of ths : -
= Camt, 1ulunmmmunicutiuns, AP Circle, Abids, Hyd, ' '
5S¢ Sr.Superintendent (Telegraph Traftricy, |
Telegraph Oftice, KUANDOL. L
; «.WRespondents
: , - - -
Coinsul tor th hpplicant g Shri UﬁUeﬁkatesQara Rao i
Counsel for the fegpundents Shr i N;R.Devéraj,‘Sr.CGSC
| Co i b
| , ;.
; THE HOW OUE JUSTICE Sii g M.G.CHAWHART U [CE-CHATRMAN j
THE HOTLLE SHRI HLBAJCNDRA PRASAD TOIEMBER (A) o
(;fglf’ﬂ ng—fffim a2,
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L. heoce we do ot knou for uhat' reasaon
1 . ' ’
¥

“éonol o vect. ciyen the benelit, In order to determing
, LN 1 |- ' '

hawebecn urongly denied the benefit

P Ly

ey OF any ul then

. R & aadr T‘}”\:-\ﬂ e
seIvice particularsg relating to &im will haua to ba

for duciding hhether ge falls uithin the

N Yy

ity criteria prtscrled under t he puﬁcrnad schema.

. "
task in a large number{qf agplﬁqants vho areﬂuorking
T . L
: | | ,
Trent places cannot be'easily'Undertaken by this

b ':‘ [ .
Jird Lo the scanty material Produ&ed and
13 upon hou the respondents fespond in their reply,
oor g '
has to be exaTined in the light of the .

iividual cage

‘ant provisions and eligibility cfiter i has to be decided
: ; ! C

T
4

cference to :is service ‘particulars, It:is only there-

! !
1 ]

+
-

: : R b . ‘ i ‘
Lhe question of grant of tewporery stdtus/reqularisation

. . | - .
. ' . . o I :
Can Lorume possible tg vensider. The third category pfltha,

acplgc

Alth. . .

U QuUne,;

BreeZheadng the cutaff cate né.1U-9-93 and the benafit of the

S b feee

altyr

+

. :
»hte 18 of Whoge who havs been employed asPter 10-9..93,"

va vayue cueation hag bey . Ceised Ly LhP levrned
| i

. | b .
iotor the Ui Hcantethal there $g n Justificotion fur

. f L]
L]
'

[

“ouukd Le atended to tho se uhB'uere employed sven

inat date ol Fui¢1ll-ibﬂvC1%g1fii}by~0rltL£lB»v¢J¢“bf
‘ |

s not pssibie to go into tth qUPstlonunless such appll—

- + .
Sty

H

I i

' . . ‘e ‘

Lapproache:) the respQHQents sqaklng extantibn of
; . ! o | ‘ ;

Lt U1t ol thi schews gn that ground ang that claim was
. J
Tejucy, 1, Uopcnding upD the 'viey as the fespondents ars e

Tociia 1 tw take un Lthat agpect, dgtails.of egach indiuidual
t

EIP Ly

x-
3

St

“ have to Le wurked out to deteriine the Gllglblllty'

JRON ' ' : ' ' T

yarlier, ub-LhU task is nut easy to b carried out

"
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el sumu)iﬂ‘iiana—iW néwaiIFthsm§pobc‘sahamekuuithﬁ
- p - ‘, "u,

: - ‘ |
6 purivd of 240 deys. ' An enguiry into this factual de

- i 1 '
in recapact of wach omployse can onlyﬂbd carried ouﬂ by the
: i
Depectment, 4f it has not been correctly worked out by|the

gn:luyce,

|
3. The scheme thus uwas confined to that category -of

'ff v s dhe” ‘qu‘mkmu
llayual Labourers uho 8344 Lnto G%QUGB*%*}{V?’H

in that "onn5ct10n it may ba ment ioned that the Gouern ent

had issued 1nstructlons to stop PrESh recruxtment and mploy-

) .
Casusl Labourers continued td be engaged, PFrimarily t

ment of Casual Labourers after 30-5-85, Houever, ‘even
pru-

tect their interest -that the sgcheme wasg hruught into P rua
in respect of them. The policy ﬁkﬁpping fresh uppoihtnunta

|
has net been withdraen, 1hat in]claar From imgugned ttex

+

gt =N 1067 uhlthinutlLUSthat despiﬂe the 1n=Lruutio: the

i
¥

deartmenty huUﬂ huen resorting to employlno casual 1 bourera

' /L/-&Lsa /MG |
and 1t wpuld pe anlirraguiar emplqymenf and/seru1c5{of such
1 . , i .

[ A
. |

Persons ghould be gispensed with immedietlﬁ, Houeu&r earller
d ' '

to tnety it appears that on the basis of the decision |of t he

and the-

»

CoaT., Ernakulam Eench, the Gmuernmﬁnj decided to ex

oenc it unter the schemo to Fujl tlmc Lavual Labourer

' o |

recruits

tao after 29—I1~t9 qu up to 10- =93 (}he Ell@lblllty

Com

criteris

ariabdon
E L) ' : ’
N 2 23 X R 70 R Svany ' -

1

' L coid qb - ‘ 4 ‘
“ moat—of ¢h¢ ayilicants uHU-Fal},in the categorylof either

“k

L
Lot who were employed prior Lo 1-10n89 or those uno were

€i%oia,ed Up Lo 1U—9;$J. The soid categury or emplbyees do

]

Lt s Lo have approached the Bufhorities steking ex'tan-

<

| | ‘ .'.'.4,

r

yrol (o

P .

(R
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by moru than one of tho

applicants, ' N : ‘

A

7 Cn the Tépresentation being receivéd from asny of thé""r &
. ‘ 3 the ' \'“‘
v, Brrlicentsor all of tham by the Re spondent s in/raapectlum 3
i ‘ : o C | S c
i places vithin the poriud utipulﬂgad hereiq'abovu, the - r
; [ R Ade it

authority concerned “tu uxum:nﬁ tha matter und taka a duciaiun

! . i '
as Lo uhulterbensf it of tha acheTa tan he extended tu tha.
l‘/u.»{r- ' .
b applicent and i not, record I'BBSDFIS in SUPPOI‘t Df' that
) . ‘ ,I “" n.f:’
1 . l
decigion, A cupy of the dec;smﬁ ,,hall be supplled to the Co .
L% Rl Vi
i aponlicant, ‘ ' |
J I
[ ‘ l! | ‘
s . | .
| ! o B The represeéntations to be decided as early as possible - 8.
‘ ! ! -

P | :
preferably within a piriod of tuo months from the date_'f' f
U S AR A l' | r
Piling of the rcpresentatiun. | . oot 1
‘ - ! R |
D a
« . The Respondents are dirgctéd that the apb,licant vho

ey

-

i

files a represerntation within thE' stipulated time shall not
1 1

be Uis-engaged uhtil a period of '2 weeks expired after the

| ‘ ! :
N the event of rejection of
F ' !

the representation ig communiqated to . the said abplic‘ant. . rw :
v o : ‘l

‘| The direction to stand autumatlcally uacated after t hat
i
|

decision on the Tepresentation i

-

.eriod, . | _ . . !

|

. | .
10, Uith the ahbove nbservations, !the OLA.

. is disposeGI of .

. H
] B

Lo prder as to casts, l
i sribre 2l e rod .
§ - CLRTIFIEY TO B TAUR CoP
. K - (\ Q—
- | ¢ \) )\h@,—m <5<:» , ‘
' . T :::rr-w afonetd '\ ez
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£k . - .
o / .o
) 10 o wmingle spplicotiun by this Trivunal.

»

e Under the circumstances, we are of tne vieu that

L Leaving open ef the legality-of the contentions reised

T _ 1 ' o ' j
| in«he 0.A., it may be left open to the applicants to‘

[

I;ndlvldually submlt raprnsentations to the raspondsnti'foL

| ' < 3 ! 10
| - b

seeking the benzfit of the scheme for grant of temporary ||

‘ 1 . <, ,
status and regularisation afd invite a decisjon from the
i K . ‘ | ¢ :

{

¢

|

|

! flespondents in that bahalf,L‘ub need not| add that inj|the
i . , .

i

: will pe at lLiverty tog agitate his gﬁieuanbe by adopting

event of tneir claim being rejected, the{concerned appliTant
. a 1

| f abpropriata iegal remedies,” lf sucL euentuaLity‘occurs,'it

ﬂ.\

’ will be sasy to determine fﬁe case of 'tha spplicants in

- o : - i
{ reference to tne replies given by thejrespondents. -

O
F )

G Next, coring to the questiLn of interim stay of dils-

. ‘ . . ! .
i enyagament, we think that since we are leaving it open To the

Y Capplicants to tile represantations it u1ll ba JUSt and

. ‘ T e v
¥
‘ fair to direct the respondents not to dla-angaga the ap ll-

L —_-
P —‘ e

|
'5* r cants till the represantatlons are’ dlSDOSEd af and Porh%

3 rsasonabLe perlod thereafter, Hence the follouing orde

R

(1)1t 18 latt open to Fhe,appllcants
to tile noividual r@presentatidns to - T
tha raaspandents for relief in the- light
of whal 'is discussed hersin above sub jecl
te following colitions Jit., ha ahall
have boen tactually uorkfnq‘Uﬂ un today
At aucondly the representation is

Pided within e pericd of 6 uoeks from

Linlay g

(ii)Each applicant will be required to
B : file- indiyidual representation and
| " oo leave is granted onlyjto that extant
o and not Lo file 8 joint feprésﬁntationq
i‘ {7 o , o l‘ | ‘ : I,..:ﬁ;
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AL o H\(D:H’is:xﬂj‘ ﬁ:NCH : HYD:F'\;:‘:‘:_DNA‘-D.

R

T THE CEMTRAL ADMINISTRATIVE TRISU

M. 7.Nos.354 to 401/98 in 0i.Nos.234 to 248/98,250 to p52/ 57

‘ - o ‘Dated: 16.10.1998.

Betwaen:

T{f QSUﬁj\ ._ﬁ. | ; '_ ;; Applicant(‘\\{f*bdso\g&

fAnd
1. The Telecom fommission, Rep.
by its Chalrman, o
Talacommunications, “ew Dalhl., . .

2, The Director Gensral,
Talacommunications, e Delhi. - : . -
3, -The chief Ceneral Manzgel, |
Telccammuﬂicatiums, Al.P.Circle,
Abids, Hydarahad.

4. The Dy.Gensral Manzger (Admne) ~ - -
0/o ZGMT, Telecommunicatiansa,
_ A.p.rircle, Bbids, Hydzrabads

5, The Gensral [ianager, :
‘ Telecom District, Central Telegraph
Qffics,. Vijeyauwada.

£, Thse BSenior Superintendant,
Tslagraph Traffic, ‘0/o Genzral. Mansgst,
Telacom District, central Telagraph o
Gffics, Vijayewada. . Respondenis’ in
' . ' © all the MAse.

aa

counsel for the Gpplicant

]

M. Uenkateswara Rao V.
counsel for the espondents + Mr. N:R:Devaraj,'Sr:GGS$ A
in MA,384 o jge/e8 - | e

Mr. \U.Uinod Kumar, faddl§CGEE

| in.Ma,357 to 400/98 o
- , _ , Mr. Y.Rajzswara Rag, Addl.CGT
in. MA.401/98 in 02,252/ 97

CORAM: . ' ‘ -

e iy

~

THT HON'BLT MR, B.S. 341 DATAMESMR ¢ MIm3Th (3)

g hTa

Tus rRIBUNGL MADE TH FOLLBIING DROZR:=

) ~ The applicahi has filad this MA For implemerntation of the
dirsction dt. 5.3.57 giver in the J4. ' | '

;2. In the 0A, the TESEONdEntTS UGTE direct=zd to consfdear

Eﬁa rgg¢e§gntat1gn qf the appligant for grant of temporary stacus.
e dirsction was given on 5.3.57. 1t is not understced as Lo why
FFG respandeqt have Laken more than 18 months to take declsipn an
-the ;epr:sancat;an. The respondesnts snall comply with the dirscticons
within three vaesks. From the dote of receipt af & copy of thils crder
- ___ :‘(« N . - i
3. ThuS”MA is disposza of. NO. COSUSe
N ‘/]“7
*5 e
; QUL R A P ol
neputt R-’SQIStI‘CI .




10.

1%«

12

STI

ny to-

Th

Chairman, Tslzcom Commlasiomn, TSlECDmmUHlCBLlOHS,
Nalhi.

n

[

aif

-

Ths firector Gensral, Telscommunlcatlons, sgw Yelhl.

Tha Chisf GCensrcl Mana gsr, Tslzcommunications, AuP. Cirel
ibids, Hydersbod.

Ths Dy.General Managsc (Admn.), 0/g CGMT, Tels:=mmun1rrsl
ilop._.l C‘LJ, AbidS’ H}deI‘DbED:. . .
Ths General Managsr, Telscom District, Central Telanraph
Nffice, Vijayawada, .

Th=z Senior Supsrintendsnt, Telsgraph Trsffic, n/o The

nencral fManager, |zlecom nlSurluu’ Centrsl Telegraph Gffire,

Yijayawada.

n

)

copy to Mr. U.Uenkatasuaré Ran; Advocate, CAT., Hyd.
Criz copy to [r. N, R.DBvaraj, 3r.00 SEey CT., fyde

on = bopy o Mr. U.ﬁinad Kumar, AddleCE7C., CaT., Ayd.
One copy to Mr. V.Bajssuara Rao, P-.zjcil.(v}f}.;C._9 C%T.; Hyd.
36 l.-dplicate COD1las. | '

18 Original copizs.

23
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HYDERADSD SENCH HYDEHAULAD

THE HIN SE=gHRI T

Al LA SAN4(4 )
« AND

THE H3N'3LI SHRI 3.5.341 PARAFESHWAR
' M(3J)

DATED: L. (é//D/ff

CDER/2UDGMENT

A/ R R N, LLOO/?C?

in

0.A, qﬂ 25‘]/?:}-

. ) l F
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- Iihwgt LW TRAL DMINISTRATIVE

M, Nos.384 %0 401/58 im

3
Ootueesn:

pated: 16 10,1998,

Applicant N

TRISUNAL 3 HYDIRADAD SINCH 3 HYDERAIADS

04.Nos.234 to 246/9P,250 o 252/ 57 -

And
1., The Tslacem rommission, Rep. -
bg its Chalrman, ‘ -
TA1gcommunicatlions, new Deliil.
2, Ths pirector Gensral, _
Talecommunications, tigw Delhl. o
3. Ths rhief General ManaQ=T, . . .
Tolecommunications, q.p.Circle, . -
Ahids, Hydsrabad. :
4. Tha Dy.Gensral Managet (Admna )
0/o CGNMT, Telecommunicatlons,
A.P.Circle, Boids, Hydzrabols
5. The Gengral Managely _ : .
Telaocom District, Cantral feleqraph
Offige, Vijeyawaca.
. The Senior Superintendsni, .
Telagraph (raffic, G/o General MenagsTs
Tglecam District, central Telegraph _ _ -
gerics, Uijayawada. we TRaespondeniys in
all the M4AS.
counsal for the Applicant . * Mr. Venkateswara Ral Ve
counsel for the aespondents + Mre N.ﬂ.Deuaraj,'Sr.B@SE _
- in. Ma 384 to 396/98 RS
Mr. VeVinod Kumar, AddlpCGSE
Ain MA,357 to 400/98 o
Mp. U, Rajsswara R3O, Addl.CERE
in $1A,401/98 jn 0A,252/Pp7
EDRAM:
T4t MENToET M. BL5. AT BATAMISHAR ¢ MEMBIR (3D
THT RIBUNSL MADE THY oo LO@ING- DAr “Ri=

The applicant
direction dt. 5.3.97 given in the Oa.

Has filad this MA Ffor implementation gf the .

| 2. In the DA, the rospondencis WJErE gdirectud o contidar

Lhe rgpraggntatlon af the applicant far gqrant of temborary 5LatUS, i
e dircction was glven on 5.3.97. It is nob undersicod as to why

phe rospandent have taken more than 18 monihs to take dacisfion on

the reprzsentation. The rezspangents snall comply with the

-

3. Thus MA 1s disposzc OfF. - NO- €0STSe
PR N
s v97

// CERYFIED 10 3—‘”’”}’ .'

fi”

COUR™

-

within three weaks from the dote of roceipt of a cofy of this crder
| [ [ .

Hirsctlons .




- "4 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL$ s HYDERABAD BENCH:HYDERABAD

CM.ANO. OO OF 1998
| IN |
O.ANoy 251 | OF 1997

Between:

M;Bujji; S/o.M.Raghavalu, aged about

30 years, Occs Casual Labourer, Rfo¢ .

Kaikalur, Krishna District. _ #;Petitioner/

. o . ’ Applicant -
AND o

1% The Telecom Commlssion;
Repsby its Chairmanj ' o
Telecommunications, New Delhis

2% The Director Generaly .
Telecommunications, New Delhis |

3y The Chief General Manager;
Telecommunications, A.P.Circle,
Abids, Hyderabady

45 The:Ey:Gennral Manager (Admn,),
Office of the OQVT, Télecommunications,
A;P,Cﬁrcle, Abids, Hyderabads

5% The General Manager, : |
Telecom District, Central Telegraph
Office, Vijayawaday ..

62 The Senior Superintendent,

Telegraph Traffic, 0/o.General Manager,

Telecom District, ' . .

Central Telegraph Office, n

Vi jayawadas, - . “:Respondents/ .
i Rospondgnts

MISCELLANEOUS APPLICATION FILED UNDER SECTION
OF Ire ADMINISTRATIVE IRIEB ACT

For the reasons; Staied'ih,th@ﬂaCcompanying affidavit;
it is prayed that this Hon'ble Tribunal may bep].elased‘ o
direct the Respondents herein to implement the judgmeﬁ of this
H&n'bleurribanal in 95&%N0ﬁ251 dated 5=3«1997 férthwit
in the interest of justice and pass any other order or
orders as is deemed fit, proper; necessary and expedient

in the circumstances of the cases

Hyderabad,

Dates ]| =02-1997 s kg W\/"
.LZ/ , COUNSEL FOR THE RPPLICANT




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

: to dispose of the said 0.A} on 5—3~1997 J

fible a representation to the respondents

'BENCH AT HYDERABAD o
OF 1998

MiALNO, \Weco
IN
 0.AWNO, 251 OF 1997
Between 3 - _ o
MiBujiji JePetitionerpApplicant
- AND |

The Telecom Commission & others ¢.Respondents/
- Respondents

AFFIDAVIT

o ¥ M.Bujji, S/oiMjRaghavalu, aged

abaut~30 years, Occ- Casual Labourer, Resident

of Kaikalur, nrishna sttrict having tempo~

rarily come down to Hyderabad, do hereby
solemnly affirm and state on oath af as

follows:

17

with the facts 6f the case.

24 I respectfully submit that I have

ndents to grant temporary status and regu
tion to me by applying the provisions of
Labourers (Grant of Temporary Status & Re
sation) Shceme, 1989 with all consequenti
benefits in as much as I am entitled and
for the sémeﬁ Tbis Hon'ble Tribunél was

following directionss

"1) It is left open to the applica

relief as prayed for in this O:A, subject

I am a Petitioner herein, and appl

icant

. in theiabove 0:A; and hence I am well acquainted

filed
Respo=-
larisa=
Casual
gulari-
al
eligibke
pleased
ith the

nt to
tar the
to the




LUl 2 /!
condition that he is factually working as
on today and secondly the representation i

filed within a period of 6 weeks from tod

1i) On the representation being re

s -
ay.

ai#qﬂl'

from the applicant within the stipulated eriod

the respondents after taking the factual |
tion shall examine the matter and take a d

'si+

eci-

sion as to whether the bonefit of the schdme

can be extended tq the applicant and if ng

ts

record brief reasons ‘in supﬁort of that d951916n}

A copy of the final decision taken shall H
lied to the applicant,
decidad-as'éafiy as possible preferably wi

@ supp- .

The representation to be

thin

a peried of 3 months from the date of IGCﬁipt

of the representgtion.

¥

The respondents were also directnd not to.

disen-

gage me only a period of two weeks eprreJ after

the decision eﬁ the representation in the
of rejection of the same is cemmunicated t

2
'y

.Accordingly, I submitted a represen
to the Respondents enclosing a copy of the

ment and also requesting for grant of tem
status and #&tc, , Thereafter; no reply was
by any of tha‘rospondents to the represent

suhmitted by mes . I am continued In servic

the letter of the 1st Respondent herein I a

asked to submit the details of my initial
gement etcs I submitted my reply with the
to the 1st ReSpondont;:

this Hontble Trlbunal in its order dated 5

ovent

o mes

tatibn"

Judg-
rary
iven

tion

¥

By

nga=

Nuarders as directed by

details :



of the casee

/3 /]

are passed on my representationy Event ughy

the time stipulated by this Hon:ble Tribunal
in its order for disposal of the representa=
tion‘oxpired long ago no orders granting
temporary status and regularisafion are 6o-
mmunicated to me se far in implementation

of the judgment of this Hon'ble Tribunal¥

"1f the directions of this Hon'ble Tribunal

are not complied with I would suffer irrepa-

rable loss and damagesy I am continued as

casudl labouror by the Respondents without

passing any orders. In action en the art
of the respondents in no considoriag m
represen ation in terms of the direcfi ns
of this Heaﬂble_fr&bunal is violative of
Article 14%? the Ceasfitution of Indi

éS it is illegal and arbitraryse

4% Hence; it is prayed that this

Hon'ble Tribfinal may be pleased to direct
thquaéspondéhts herein to implement tJ:- ‘
Jedgment of this Hon'ble Tribunal in QLA
No:252/97, datedi5;i3¥1997 forthwith in the
interest qf'jﬁstice and pass any dafother

order or orders as is defimed fit, proier,,
t

necessary and expedient in the circumstances

Sworn and signed
before me on this

the d §4Tgay of February,
1998, - X M i
AyJD&ﬁ4 LT I Deponenﬁ¢d¢

\ _/
{

.
b
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1IN s CENPRAL RUMINISTKRTIV$ HYDERABAD BENCH
AT HYDERABAD
H , . lév
0.A.N0.251/97 Date of order{.3
" .‘ . ' - . @
BETWEEN: :
 M.Bujji . ' .. Applicant.
SR I
AND

O R T NN

ol. The’Telecom Commission,
Repﬂ by ite Chalrman, ‘

Telecommun1cab1ona,
; i I
. 1 _

2. The Dlrector Genera];

? Telecommunlcatlons, New Delhi.

New Delhi.

Thi Chlef General Manager,
TeleCOmmunlcatlons, A.P.Circle,
Ab;ds, Hydérabad '

4. The Dy. eneral Manager (Admn.).,.
Office of the OGMT, Telecemmunlcatlone,
A.P.Circle, Abids, Hyderabad.

5. The General Manager,

Telecom District, Central Telegraph
Offlce, Vl]ayawada

6. The Senior Superintendent,
Telegraph Traffic, O/o General Manager
Telecom District, '
Central Telegraph Office,

" Vijayawada. Respondents.,

Counsel for the Applicant

: ..Mr.V.Venkateswar
I i

l..\Ctmmsﬁ‘l for’the Respondents '
IR L B

-

CORAM:

HON'BQE SHRI R.RANGARAJAN : MEMBER (ADMN.)

|
|

) JUDGEMENT

| Heard Mr.V.Venkateswara Rao,

i
r

»appllcant and Mr.vV.vinod Kumar, learned standing counse

the respondents,
|

2. -é The appllcant in thls OA alleges that he had
engagﬁd as a casual labour in D,0.T. from 15.11.89 a
| ) "

! ' -
- \ //

..Mr.V,Vinod Kumar

learned counsel for

a Rao

the

. for

been ;

nd is

RS




q.

not be dis- engaged until a period of 2 weeks expires after
the decision on the representatlon in the event of rejection

of hlS rnpresentatlon is communicated to the applicant. The
direction shall stand automatically vacateg after that

period. , ¥ill such time the representation if submitted in

time is, disposed of the applicant shall be coftinued as a

casuval labour.
T

5. i Wﬁth the above observatlons the OA is dlsposed of with

no costs.
|

wariwy ufs
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The respondents are directed that the applicant shall .



i
!
i
|
|
|
L]
[

o dau
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’*.(égant of Temporary Status and Regularisation Scheme).

... ‘that schéme indfcated above. The applicant also chall

(]

o

|
working under R-6. But no engagement order has been enc
to the Oa. The. applicant turthe: contends that by the r

o . - - r
of his service ‘without break as casual labour from the
] , e N

-~

-df.»his engagement he has become ent}tled to be gr

Y

temporary status and regqularisation under "Casual Labao

-

his-?griévance that the respondents have not granted

fembbrary status and regularisation. He therefore prayd

nhe‘geépondentsﬂmay be directed to give him the benef
' ! i

kﬁhe\?ietterg dt. '31.7.95 {a-1) issued by R-3. He fy
. ™~ . |

l ~
states.that he apprehends that on the basis of the lette

Miay be dis—engaged at any time although no Steps has

[ .
initiated so far ang he is continuing as

a4 casual laboug

| e

' on date.
|

3.+ Both the sides agreed tpa

L this 0a is a covered
and ‘he direction as given inp
. \‘i l -

will 'hold ‘good in this case also.

sbbmission$ I follow ¢t

OA.777/96 disposed on 18

In view of the

he directiqn alreadf given and

as follow§:7

j p

(1) It. is left open to the
representation to the réspondents
for in this

applicant to fi

for the relief as p
PA subject to the condition that
working as on today and Seécondly the p
within a period of 6 weeks frop today.

he is facg

e€presentation jg

being received frop

shall examine the natter

of the scheme ¢4

losed
Fason
datée
anted

urers

‘IQ'is

I Him

direct

le 3
rayed
vally
fileg

the

fespondents lafter

take

n be

exténded@to the applicant and if not, rgg%gd brief reasdns in
. ‘ . . . ' 3 a’t‘o
suppor? of that decision. A copy of the f¥nal decision ltaken

shall'Be’spppl;ed to the applicant.
deciqed_ps early as possible Prefer

ably within 3 period
months f#om-the date of rece

ipt of the representation.

o
H
]

The Tepresentation |to pe

of 3

.....
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IN THE CENTRAL ADMINISIERATIUE
TRIBUNAL: HYDERABAD BENCH

HYDERABAD
MeAsNO, | ' OF 1998
IN
0.A.NO, 251 OF 1997
Betweens
M;Bujjt +sPetitioner/
. Applicant

And

The Telecom
Commfission &
Others o esRespondents/
' Respondents

MISCELLANEOUS APPLICATION

FILED UNDER SECTION 27 OF

THE ADMINISTRATIVE TRIBUNAL
ACT, 1985

~02=1998

FILED ON:

MRV . VBNEATESWAR RAO
ADVOCATE

COUNSEL FOR THE APPLICANT "
= W M.H:P/f;’
Q\y\l\rw

ved
D o0 ,
\Jj§ X?%%Et. }7g I
VNS ‘i\fif\‘f]j

a0 G\



18-3~19g8

S5een.
MAS are to be numbered and notices
issued.
sd/~
: : HHRP
.sk . M{A)

masR. )6 - of 98 inoa_ 25| of 97,

Objection raised by the office and

the reply furnished by the applicants have bes

iy

'7. -
{
B

;
.\
<




/ORIGINAL

MAMeo/88__in. 0A_25)/97 . ‘ . ET GIE e
e e TELEOOM =
- CE&RAL ADMIN ISTRA?MLEIM% CASE

AYDERABAD BENCH, HYDERABAD

Haard Sri U.Vgnkateshuar Rao,

counsel for the appLieant'and Sri
W.5atyanarayasna for Sri V.Vinod - MiA.No.

Kumar, learned standing counsel
for the Respondents, ’

0.4, No. 7 251 ¢ 1998-

2., 'The applicant has filed this
MA for implementation of the direc-
tion dt.5-3-97 given in the OA, . A

3. In the OUA the respendents werse

directed to consider fha representation.

.of the applicant for grant of temporary statusf
 The direction was given on 5-3-97.

It is not understood as to th the Res-,
pendents have taken.mora than 18 mont hs

time to take decision on the repre~

sentation, The Respondents shzll comply with _ ' L
the dirsctions within three wesks = = p QLMA:]XJJELS13 ’
from the date of raceipt of a cqﬁy ..' nyg' ngxu?J . ‘
of thig order. - : ' ‘ ‘ |

4. Thus the MA is disposed of.

No costs,.
Ve

ﬁr. \J\f\IJZkaLJJ_Q;%\\r(LSbO\‘(Eziﬂho

COUNSEL FOR THE APPLICANTS.
. AND

Mr. \f; NETNY Yo Q)

Sr.ADDL.-STANDING COUNGEL TIOF é.G






